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MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
NOTIFICATION

New Delhi, the 22nd June, 2026

S.0. 3281(E).— In exercise of powers conferred by clause (a) of section 3 of the National Highways Act,
1956(48 of 1956), the Central Government hereby authorizes the officers mentioned in column (2) of the Schedule
annexed here to as the competent authorities to perform the functions of such authorities under the said Act with effect
from the date of publication of this notification in the Official Gazette, in respect of the stretch of land specified in
the corresponding entry in column (3) of the said Schedule relating to state, districts, taluk and villages mentioned
in column (4), (5), (6) and (7) respectively of the said Schedule for upgradation to 2 laning with paved shoulders of
km. 0.00 to Km. 31.4 of office of the Deputy CollectorLand Acquisition No-7 (Mohol),Solapur and Km.31.400 to
Km.82.00 of Office of the Sub Divisonal Officer, Solapur No-2, Solapur NH-465 in the State of MAHARASHTRA.

SCHEDULE
Land acquisition on National Highway No. NH465 in the State of MAHARASHTRA.

SL CALA Stretch State District | Taluk/Mandal | Name of the Village
No. 2 3 4 5 6 7
1
1 | Dy.CollectorLANo- | NH465 | MAHARASHTRA | SOLAPUR Mohol "1 [Mohol
7(Mohol), Solapur KM 0 N —
TO KM i Dhokbabulgaon
314 3 |Najik Pimpri
4 Syyad Warvade
s [Kurul

g Parmeshwar-
pimpri

17 [Kamati Khurd
'8 [Kamati Budruk

9 [Korvali
2 SDO,SolapurNo-2, | NH465 | MAHARASHTRA | SOLAPUR Solapur South ' Valsang
Solapur KM 314 R
TO KM 2_ Achegaon
82 3 |Alegaon
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4 [Aherwadi
5 [Sindkhed
6 Rajur

7 [Sanjwad
'8 [Bankalgi
'9 [Borul

110 Kanbas

in Ingalgi
12Mandrup
3 Honmurgi

14 [Aurad

15 [Basav Nagar
16 [Kandalgaon
17 [Antroli
18 [Yelegaon

[F. No. RW/NH-12014/03/2025-MAH/Zone-1V]
SHAIKH AMINKHAN, Director
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